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GUWAHATI BENCH ::_GUWAHATI —5. 

GINAL APPLICATION NO. 	 9' .. 

REVrW APPLO NO, ___ 	(IN O.,_- 	- 	_) 

CONTO PETITION NO. 	 (IN 0  

PP LI CA NT(s) 

tJRS, 

RESPONDENT(S) 
4. 

DVOCATEF 	:APPLIcANT. 

-. 	 . 	. 	 ADVOCATE(S) FOR 
- RESPONDENTS 

t 	, 
7-12-94 , 	Issue notice before 3dnds$i0n to the 

4bil 	is lb 
'respondents to shcw cause

' 	
s to ;hy in the 

form and within timo. 	

' 	 I 	 . 

event of the application.:  being 3dmltted 
. 	 .. 

C. F. of Rs. !- 	 the interim relief as'..pryed thould not be 
deuos1:J vk 	,. 	 . 	 tgranted. Returnable on 1 I9—i2-94 1A'.S.A1j 
110:7. 	appears and 3ccepts notice on p 	.. 	

. 	 beIl.31f of rescondents4,3& 4. Hence it is 
not necessary to issie-notice separatelv,Le 

• 	- 	. 	 , 	the respondents 2 to 4 uestjon of issuance 
notice to respondent No.1 will be 

'considered late. Adjourned, to 19-12-94 for 
'admission. 
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O.A. 223/94 

OFFCE NOTE 	' 	SATE •' 	 COURT 	ORDER 
I. 

:• 	
SS• 

t 28.2.95, 	11r B.K.Sharma for the applicant. 
c.- 

In iiew. of Office Niemorandum No. 

	

'3rt295' 	. 	12/5./91—Dir(C) dated 29.1.92 prima facie 

case disclosed. Application admitted. 

Issue notice to the respondents. Eight 

week for written statement. 

, 	
... .....: 	. 	 Adjour'ned to 1.5.1995 for orders. 

.•.:: 	 In the meantime to be placed for 

	

• 	 orders as regards interim relief 5oi 

' /( 1 
•; ' 

15.3.1995 peremtorily. Nir S.Ali, the 

learned Sr.C.C.S.0 says that he w ll 

obtain neOessary instruction.5  Liberty to 

1 	 'file show.cause reply if any. 

Jice—Chairman 

• 

! 

24.3.95 	,L8arned counsel for the applicant 

wants time. fr AU is also not present. 

Show cause reply has not so far been 

	

: 	 riled. The application is already direc- 

, 	

/1 	. 	
.' 	 ted to be. placed for orders on 1.5.95. 

. 	. 	
The applicant will be at liberty to 

apply for interim relief if so advised 

• 	 • 	during the meantime by bringing this 

matter on board. 
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6.A1 223/94 

5 4 
25.4.95 	Mr S.Ali states that he is 

stIl awaiting instructions. We 
request him to call the instructions 

immediately. 
journed.to 1.5.1995 which is 

the due datefOrOrders. 
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1.5.95 	Mr B.K.Shartha/Mr S.Ali,Si.C.G.S.0 
Mr S.'Ali saysthat he has recei-

ved instructions and he ineeds some time 
to make his submissiOfl'. 	 - 

Adj our ned to 15.5.1995. 
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Me 	 Vice—Chatrman 

'pg 

V V 	 - 26,595 	
Adjourned to 	

for orders. 
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O.A. No. 223/94 

3005.95 	FIr. B.K.Sharma/FIr. S. AU, Sr. C.6.S.C. 

• 	The show cause reply has been filed by 

the respondents only today. To be 1isted 

for hearing on 19.6.95. 
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20.6.95 	Mr B.K. $larma for the 

applicant. 

Mr S. Ali j, learned Sr, CtSC 
for the respondents. 

When the case was taken up 

for hearing today, the learned 
counsel for the respondent8 

pointed out that he has not been 

sipplied Copies of Annexures I and 

2 referred to in the written 
statement. In fact copies of 

Annexures 1 and 2 have not been 
annexed even to the original 
written statement filed in the 

Tiibuej. Learned counsel for the 

respondents shall file 2 Copies 
each.of the Annexures for the Use 

of the Bench and he shall supply 

one copy each of the annexures to 

the learned counsej for the 

applicant, The learned counsej for 

the applicant may file rejoinder 

within two weeks from the date of 

receipt of the copies of the 

Annexu res. 

List on 1.8.1995, 
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Mr S.Sarma .
116r the applicant. Mr 

S.Ali,Sr C.G.S.0 for. the respondents. 

List for hearihg on 8.5.96. 
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Learned counsel Mr.B.K.Sbarma for 

the applicant. Lièt for hearing on 

L8-696. 

Mnber 

Mr S.Ali,St.C.G.S.0 for the respon- 

dents. 
List for hearing on 16.7.96. 
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16.7.96 	Mr,S..A1,Sr.C.G.S.0 for the respondents. 

• List. forheaing on 13.8.96. 
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Learned counsel Mr.B.K.Sharma. for 

the applicant.Learned r.C.G.S.C. Mr.S. 
Iili 'for the respondents. 

List for hearing on 12-.9-96.  

M1r 

Mr S. Au, learned Sr. C.G.S.C. for 
the respondents. 

List for hearing on 15.10.96. 

Mé6 

MU Mr. B.K.Sharma for the applicant. 

• 	Mr. 	S.Alj, 	Sr. 	C.G.S.C. 	for 	the 
respondents. 

(_ L 	 I 

List for hearing on 3.12.1996. 
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O.A.No,223/94 

12.2.97 	Let this case be listed for hearing on 

10.3.97. 	 - 

Member 
nkm 

10-3-97 

_Q_..3.—.. ,. 

SP 	\t LL 

,a1'ck-,  

r,C.G.S.C. is repor 

ted to:be siCk. Therefore, he is unabl 

to attend this Tribunal. Mr.B.K.Sharma 

learned counsel appearing on behalf of 

the applicant is present. He is ready 

for hearing. Considering the same we 

adjourned the case ti.11.25th March 97. 

I4ernler 	 .. 	Vice_Chairman 

im 	 Vicè- 	- 
25/3  
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23.4.97... 	Heard Mr B.K.Sharma, learned counse 

for the applicant and Mr S.Ali,learned 

Sr.C.G.SC for the respondents at some 
If 

length .' isot Td 92..-

Passed over  for the day. 
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25-3-97 Learned counsel Mr.S.Sarma.fo' 

the applicant is present. Let 

matter come up for hearing on 

23-4-97. Cv L 
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O.A. No. 223 of 1994 

24.4.97 	On the prayer of Mr. 	K.'Sharma, 

learned counsel appearing on iehait of the 

applicant hbaring s adjoued till 

1.5.1997. 
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1.5.97' 	On the prayer of B.K.Sharma, learned counsel 

appearing on behalf of the applicant hearing is 
adjourned till 4.6.97. 

•1 

Member 	
Vice-Chairn 
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3.6.97 	
As per the written statement filed and 

Annexure R/I filed in 0 A No 49/97 the applicatron 

• beeomes in fructuous as submitted by the learned 

counsel for the partiès • 	
• 	I 

- 	
Aordingly the application is dismissed 

as infructuôus. 
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